2269 National Rifle
Trammg Scheme lel

SHRI F. H MOHSIN As I have
.mentloned already, the central board
has béen formed, anq we have request-
-ed the State Governments also to form
such State ‘Boards. There is no bar
1o any citizen being traineq in the uss
of rifles. We do not bar any citizen
Irom going to a rifle training institu-
'tlon ang enhst h.xmself as a member
ang get himself trained. But what we
do not want ig compulsory to train
-every ‘youth between the ages of 20
and 30. We do not want the element
of compulsion that everybody will have
to get himself trained in the use of
rifles. Certainly, these institutions are
‘there to welcome them and give train-
ing to whosoever wants,

‘MR. DEPUTY-SPEAKER: Before I
ascertain from Shri S. C. Samanta
whether he would like to withdraw the
Bill or not, I shall first put the amend-
ments to the motion for consideration
‘to the vote of the House ahd dispose
them of first.

The question is:

“That the ‘Bill be circulated for
the purpose of eliciting opinion
thereon by the 31st March, 1973.”

The motion was negatived.

MR. DEPUTY-SPEAKER: The ques-
‘tion is:

“That the Bill to provide for com-
‘pulsory training in rifle-shooting to
.all able-bodieq citizens between the
age of twenty and thirty years, be
referred to a Select Committee con-
sisling of 10 members, namely, Shri
S. M. Banerjee, Shri Dharnidhar
Basumatari. Shri  Jyotirmoy Bosu.
Shri M. C. Daga. Shri Samar Guha,
Shri Shyam Sunder Mohapatra, Shri
S. M. Siddayya, Shri Shankar Dayal
Qingh. Shri Atal Bihari Vajpayee,
and Shri Subodh Mansda, with ins-
tructions to report by the last day
of the sccond weok of the next ses-
sion.”.(5).

The motion was negatived.
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MR. DEPUTY-SPEAKER Does Shri

S. C. 'Samanta want to withdraw his
BilL

'SHRI'S. C. SAMANTA: I beg leave
of the House to withdraw my Bill.

MR. DEPUTY-SPEAKER The ques-
tion is:

“That leave be granted to Shri S.
C. Samanta to withdraw the Bill to
provide for compulsory training in
‘rifle-shocting to all able-bodied citi~
zens between the age of twenty and
‘thirty years”.

The motion was adopted.

SHRI S. C. Samanta: I withdraw
the Bill,
—_—
15.28 hrs.
CONSTITUTION (AMENDMENT)
BILL

(Amendment of Eighth Schedule)

‘DR. KARNI SINGH (Bikaner): Mr
Deputy-Speaker, Sir, I consider it &
unique honour to have the opportunity
once again tfo ihtroduce a Bill to get
recognition for the Rajasthani langu-
age and to have if placed on the
Eighth Schedule in its rightful place.
In 1967-68, I had brought forward a
similar Bill before this House.

I am very happy to say that since
the last time I had brought foriard
my Bill before the House, the Sahitya
Akadami has recognised Rajasthani on
a par with the other languages of
India. I Dbelieve that this happened
last year,

I would lke at the very outset to
clarify my position. I am one of those
who want to sec that Hindi becomes
the lingua franca of India, and that
each ang every cltizen of Ihdip learn
{3 speak Hindi. T should like to see
Hindi as the link language. When [
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bring before this House g Bill to have
Rajasthani recognised I am not in any
way trying to minimise the importance
of Hindi or remove the cohesive langu-
age that we are trying to work out.
But the fact remains that States all
arounqd Rajasthan, for that matter all
over the country, have their regional
languages, Punjab, our -border State
has Punjabi recognised; Gujarat, south
of us, have their language. Mzharash-
tra has its language. Of course South
has a variety of languages and so has
Bengal and Orissa and so on. It is
not the intention of any Rajasthani,
whether inside this House or outside,
to try to do anything to bring about
the disintegration of the country. Far
{from it. Our intention is and it has
been accepted by the country that
through the recognition of regional
lahguages the cohesiveness in each
State increases. Twgp crores or more
speak Rajasthanj today. For some un-
fortunate reason Rajasthani has mnot
been recognised as a language and this
is exactly what we want to correct.
Only 34 per cent of Indians speak
Hindi. I should like to see 100 per
cent of Indians speak Hindi. But we
have t6 recognise certain facts. If
the argument is put forward that if
Rajasthani were recognised today a
great, big chunk of what may be
called Hindi-speaking area will disap-
pear, I think it is wrong, because whe-
ther you regard Rajasthan as a Hindi-
speaking area or not, you have to con-
tend with the basic fact that we
Rajasthanis learn Hindi; we do not
speak Hindi from our birth- We go
to school or college and we have learnt
Hindi. We do not object tp that. One
fact doeg remain that at the time of
our birth in carly school years we
know Rajasthani which is our mother
tongue, just like Punjabi, Gujarati or
Narathi,

I helieve the census figures are not
out. But T was told that in the last
census almost two  crores of people
woere supposed to be Rajasthani speak-
ing. They were seattergg alj over the
world. I can tell you trom my long
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travels. [ have been to Madras and
Calcutta and I found people speaking
Rajasthani as they were from our
State. Even in Burma, Cambodia,
Hong Kong, England, all over the place
where Rajasthani peouple are, they
generally speak in their own language.
There is nothing bad about it, because
after all the language that you learn
from your childhood 1s the language
in which you wish to speak.
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I am no authority on linguistics and
languages and I happen to be one of
those lucky men who drew the ballot
today to have my Bill beifore the
House. But I will substantiate what I
say by extracts from some of the
world’s topmost people, particularly
some of our big leaders in the country
whose pictures adorn the Centra] Hall
today. I think that what they say will
carry more force than what I say. If
you will give me a little time I shall
substantiate what I say from some of
the learned quotations from our great
leaders.

Mr. Nehru, the man I have always
respected from my childhood, I shall
quote first and foremost. At the
Rajasthan Sahitys’ Sammelan in  Jai-
pur, Pandit Nehry said:

“We must clearly understand
that we desire the development
of the provincial languages like

Bengali, Marathi, Gujarati, Tamil,
Telugu, Kannadi, Malayalam and
Rajasthani”.

Mark the v :rd Rajasthani.

“In each provin-e its own langu-
age comes foremost”. “Some peo-
ple talk of one nation, one culture,
one language. That cry temindg me
of some of the fascist and nazi slo-
gans of old. We are one nafion, of
course. But to try to rogiment it
in one way will mean disccrd, con-
flict and bitterness”.

It is often said by many persons that
Rajasthani should not be recognised
and. then when 1 ask those people whe-
ther they have their own State langu-
uge, they admit that they have. T
should like to make thig quite clear.
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We Rajasthanis are prepared to make
any sacrifice for our nation provided
there is a time-bound programme
brought before this House that all the
major languages of the country, with-
in a period of ten or 20 or 30 years,
will all be put away and that Hindi
will become the only language of the
country. In that case I am prepared
to withdraw my Bill right now. But
if it is the desire that other State lan-
guages should continue, I must respect-
fully submit that it is my desire as a
citizen coming from Rajasthan ang as
a proud Indian that the Rajasthani
language must also have its due share
and given equal status with the langu-
ages of our neighbouring  States.

Often the argument is put forward
that in Rajasthan there is not one
language; there are various dialects. 1
shall go into that a little later.
say this much. Np matter what langu-
age and no matter in what country
you have dialects changes will take
place. They say in Rajasthap Jaipuri,
Bikaneri. Jodhpuri, Udaipuri: etc. is
spoken but it is true that it is the
same language, the same derivation.
If you go to the United States and
visit the Northern Stales ang the
Southern States, the same English is
spoken differently dnd there are dia-
lect changes: yet it is called English.

AN HON. MEMBER;
sound like English.

It does not

DR. KARNI SINGH: You ought to
answer that. Take England. You go
to Wales. Scotland, or the ILondon
area or Southern England. They do
not speak English the same way; it is
still the Queen's English. Thevrefore
1o merely say that just hecouse dialect

changes  have taken place and so
Rajasthani is not a language, I am
afraid. iz not fair. You go to the

villages today. Little children speak
Rajasthani: they do not speak Hindi.
1 want to sny that children in every
corner of the country should learn to
spenk Hindl but that does pot do away
with the fael that Rajasthani is our
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mother tongue. How the States in
the South have developed because of
their language anq how the States in
the East have developed because of
their language! Berause children ab
the smallest age are able to grasp
what is being taught. I can tell you
from my.experience that in the smal-
ler classes—Mr, Nahata would bear
me out because we come from the
desert regions—in the desert regions
the school teachers have to teach Hindi
by translating it first into Rajasthani
and then explaining it in Hindi. That
is not unusual because after all the

child cannot grasp it all that quickly.

Because of the richness of its lite-
rature too it has a right to be recog-
nised as a lahguage; its right for re-
cognition cannot be disputed, in my
opinion. ,We only have to go the great
Meesra Bhajans which are world
famous {oday; many of them are in
Rajasthani and she came from Rajas-
than; we are proud of her. '

Dr. Becomfield, an eminent America
Scholar has in his book ‘“lLanguage”
also recognised Rajasthani as one of
the major languages ang place it as
the 25th languge of the world in rela-
tion to the number of people speaking
it. Another greai authority on langu-
ages, the late Sir Asutosh Mukherjee
says.

“But Bardic (Rajasthaniy poems
are also important as literary docu-
monts. They have 5 literary value
and taken Llogether form a litera-
ture. which bhetter known. is sure to
occupy a most distinguished place
amongst the literature of the new
Indian vernaculgrs.”

Dr, Tessitori of Ttaly who visited
Rajasthan 75-80 vears ago. while re-
viewing the work ‘Krishna Rukmani-
ri-Veli' by Rathore Pritheiraj of Bika-
ner one of my ancestors, I am prond
to S0y - -says:
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“This Veli of Krishna and Ruk-
mani by Rathore Prithviraja of
Biakaner, .is one of the most fluent

gems in the rich mine of Rajasthani
literature.”

Look at some of the rpublished
works. I have a list of 200 books
here, far too many to read out. I
have collected a whole lot of books
here; they are all books in Rajasthani
and it cannot be saiq that this repre-
gents a mihority. There are far too
many. I would like to make another
quetation from another very learned
scholar the Chancellor, in fact the
pounder of the Benaras Hindu Univer-
sity, Pandit Madan Mohan Malviya:

“TrsreEY AR FT T )
TFEGHT q13eq A F1 - Avfged
2 o"are F arfger ¥ zEwT
frar oW & adwe Fa &
ay JEgEwl F fan gEd
TeqAT FAT  WEYTF & | 3H
qTO-F-A% qrfger ;T FHFHr A
F IAT AT FA FET WA
savas § | ¥ gu e £ sgw
gfte ® g, wa fgrg fawfaersa
A Trweqer FT ogatmger s
zarfia g1 @

The picture of the great man hangs
in the Central Hall. I will guote an-

other great man, Rabindranath
Tugore:

“afrx T 1 FTAW AV ATE-
af ¥ sweipr afger ¥ feefy 7 fpely
Fife &1 qrav AT . awwy TR
F oux vax & A7 Arfger famto
fear 34 Fve 37 wfew A
& ALY qarar qran’”

I underline the word bhugha becausc
they sny Rajasthani is enly a dinlect
aAnd nog a longuage.
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‘et AT wifa ®
st ow wiAg, N ow I &

93 F94 qEqE & o & adt

w13 WA F fa¥ Mea ) 95

g1 TEEE A & g g

¥ A I F WEET HR IHA

& 3z aweaE 1 Aifaw fafe 8

AT gAE A F fa¥ afex #1

faom & 1"

Now, we have to go back a few cen-
turies. Abul Fazil in his book Ain-e-
Akbari writes:

“Throughout the wide exient of
Hindustan, many are the dialect that
are spoken and the diversity of these
that do not exclude 3 common inter-
intelligibility are innumerable. These
forms of speech that are not under-
stood one of another are the dialect
of Delhi. Bengal, Multan, Marwar—
what we now call Rajasthan—Guja-
rat, Telingana, Marhatta Karna-
tik, Sindh; Afghan of Shal (bet-
weer, Sindh, Kabul and Kandhar).
Baluchistan and Kashmir.”

Coming to the yardsticks of a langu-
age, The Sahitya Academy has laid
down certain requirements kefore a
language can be recognised. They are
structurally  independent language,
grammar, coOntinuous  history and
tradition for three centuries, and a
dictionary. I will go through these
one by one. Regarding grammar. we

have this pamphlet:

AT WNT TALT TR/T, FAT
I mwEtas syl e Ty
# gaarr wu-faatTw A quen faaas
faars wredy

Thig refers to all the grammar hooks

that have been  published. Every
language must have u diclionary. 1
think very few hon. members in  this
Howie woulg  perhps know that we
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have a huge compileq work, a diction-
ary, in Rajasthani language. There
are three ‘volumes hut I have only
two, produced by the very notable
scholar, Sitaram Lalsa, from Jodhpur-

AN HON. MEMBER: Is it
Rajasthani to Hindi?

from

DR. KARNI SINGH: I think it uses
Rajasthani to explain Rajasthani.
Then comes the requirements of
Yteratune. I have already exhibited
to you a book list cf 200 books. Then
thare should be perfodicals. I have
got here a complete list of periodicals
brought out in  Rajasthani from
various parts of Rajasthan like Rahstra
Bharti, Bikaner, Ledesar from Cal-
cutta, Rajasthani Vir from Poona
Parampara from Jodhpur, Shodh Pat-
rika from Udaipur, Sanyukta Rajas-
than from Ajmer and so on.

Another requirement of a language
is daily newspapers. Here js Marwar
Times a daily published from Jodhpur
in Rajasthani. There is the require-
ment that a language must be spoken
by a very large number of people. It
i my estimation that 2 crores of peo-
ple residing within the State and 1
crore outside speak Rajasthani. Of
course there are many people in the
horder areas who will be bilingual or
multilingual. In North Rajasthan,
Punjabi is spoken; in south Rajasthan
Gujarati is spoken. In eastern Rajas-
than, we have Brajbasha. These are
quite natural,

Another argument put up against
Rajasthani is that we do not have a
geript, whereas Gujarati, Tamil and
other languages have a separate script.
Rajasthani uses the Devanagar: script.
To that, my answer is sumple. Marathi
uses Devanagari script and still it is
a =eparate language. The game should
apply to Rajasthani also.

There is one very important quota-
tion [ musil give the House and that
is Crom Dr.  Tessitori, which further
strengthens the claim of  Rajasthant
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about structural independence, gram-
mar and continuous history and tradi-

tion of thneze centuries;
AN

“In Western India Shaurseni Apa---
bhrandha wassucceeded by that
form of language which I have
chosen to call Western Rajasthani
and other Old Gujarati. This was in
use over the whole of Gujarat and
Western Rajputana and flourished

« till about the end of the 16th Cen-
tury A.D. when finally developed
into two distinct vernaculars—
Modern Gujarati and Modern Mar-
wari.”

Dr. Tessitori has also said in the
introduction to his notes on the gram-
mar of the Old Western Rajasthani
with special reference to Apabhransha
and Gujarati ang Marwari:

“fqg wmT # AR gTEA
afggdy wseardr T faar § w9
39 qea) ¥ fwgsr faaor T
T § g AT ATHT FT GFAT
gam g1 H#A @ry g IAsr
agfas atfaat &1 wf § fas
TATAT qav ARATE F AW
ST ST &

a:q g3 ¢ fw fog sorar & &
gre qf | TeEqTAY F A7 ¥
IFTIAT EIFH d T qcq § A TA-
AT F GIT T ARIET F ATH Y
gFTYAT § IWN d AW qF & &
TFUET F AT /G AIATE F
3IZNT F 99 § "X IH q7g A2
Wgr #sgA: £ 419 a7 qfmfas
qrog o

What more do you want?

Then, there must be research insti-
tutions in any language. I hnve got
bere n Ust of 13 research institutions:
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Sahitya Samiti, Bissau; Rajasthani

Basha Prachar Sabha, Jaipur, Sadul
Rajasthani Research Institute, Bika-
ner, Bharatiya Vidhya Mandir Shodh
Pratishthan, Bikaner, Prachya Vidya
Pratishthan Sabha, Bikauer, Prachya
Vidya Pratishthan, Jodhpur, Chopsani
Shodh Prathishthan, Jodhpur, Sahitya
Shodh Sansthan, Barunda, Jodhpur,
Rajasthan Sahitya Akadunj, Uaaipur,
Rajasthani Bhasha Prachar Sabhar,
Jaipur and so on. They are represen-
tative of the whole State.

Another thing is there should be
movie films in modern times in any
language. 1 know of at least three
Rajasthani films:

Ay arg wEd
e e fag
g X

May be Mr. Nahata will mention a
few others,

st ga = ST (drEr) W
wrweardr # arfad

DR. KARNI SINGH: Sir, if I have
your permission, 1 will speak in
Rajasthani. Last time 1 was stopped
because it is not a recognised langu-
age. I will be glad to speak in Rajas-
thani. If the other members cannot
have a simultaneous translation, it is
not my fault.

AN HON. MEMBER: Please continue
in English,

DR. KARNI SINGH: Yes. Another
thing. is. the modern of instruction
should also he Rajnsthani. When the
Integration of the Stateg took place 28
voars ago. the lvaders, mostly Congress
icaders, decided that Rujasthan would
be 4 Mindl-sponking area ond conse-
quently the claim of Rajnsthani went
over board. U huve before me here.
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This gives the syllabug for education.

So, this is a thing which very much
exists today.

All India Radio today also broad-
casts programmes in Rajasthani.

I think we have fulfilled all the
requirements laid down by the Sahitya
Academy and I do not see why Rajas-
thani cannot be recognised, now that
it has already ©peceived g certain
amount of recognition as a result of
the Sahitya Academy having recognis-
ed it as being on par with the other
languages of India last year.

Take the richness of Rajasthani
language. We have bardic, folk lore,
historical khyats and baten, religious,
drama (khyal and rammat), novel,
biographies, stories, poems, transla-
tions, etc. An innumerable number
of sourceg are available.

I cannot conclude unless I once more
make reference to some great leaders.
But, before I do that, will quote Shri
Sukhadia, the ex-Chief Minister of
Rajasthan, who wrote to me when I
made a request about the Rajasthani

language:

“After giving very careful consi-
deration of the matter, therefore, we
have recommended to the Govern-
ment of Indiz that the Rajasthani
language should be officially recog-
nised by the all India Sahitya Aka-
demi and in other forums as one of

the literary languages of the coun-
try.”

Then the greal Jawaharlol Nehru,
again, at the All India Sahitya Sam-
me'lgn at Dinajpur said:

"gN A ATY FI® AMH AGH
afy arfgx f dnar, wod -
vy, Aifaa, A, w=rg. WAL M
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AT TSEAAT ARG T A=A
STIQTHT FT TFHT 9180 8, g< I+
¥ =g ®y wrar & waw § 1
ar fergeart et TEAE ?
M g =wifgd, afFa gweda
1At F NS & #77 awar g 17

Having said all this, I can only say
1his much that we, the people of Rajas-
than, are not destructive. We want
to see this country become one strong,
‘homogenous, great nation so that we
can stang up with our heads high and
‘say we are Indians. But the diversi-
fication of the various languageg in the
country cannot be ignored. As Shri
Nehru himself has said, we want that
a rightful place is given to 3all our
Jlanguages. Then, like our neighbours
in Punjab, Gujarat, Maharashtra and
some other States who speak their own
language, we cap also proudly speak
our own language. At the same time,
make Hindi the lingua franca of
India, make Hindi the link language
of the country, thereby uniting the
country. The Bill, therefore. seeks
Tecognition of this language in the
Eighth Schedule.

At this stage, I would like to clarify
one point before anybody says any-
thing to the contrary. It is not my
desire at this stage that we should
have the Rajasthani language to be-
come the administrative language or
the language for higher education. For
that I would like the Central Govern-
ment ang the State Government to
appoint a committee which will go into
this question in great depth and then
take their own decision whether the
Rajasthani language, once it is glven
recognition, should be made into an
administrative language or a language
for higher education or not. That, I
think is a decision that should be left
1o experts

So. T commeng this Rill for conslide-
roticn angd  passing by this  august
Houre and 1 huype that Shrimntj Indira

“The oriinal
29361810,

speech was delivered
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Gandhi, who I know ig very fair-mind-
ed, who is the daughter of the great
Jawaharlal whom I have quoted, would
be sympathetic to our cause and will
see that this Bill is accepted and pas-

sed.
Sir, I move:

«“That the Bill further to amend
the Constitution of India be taken
into consideration.”

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

There is a mofion by Shri M. C. Daga
for circulating the Bill for purpose of
eliciting public opinion. Would he
like to move it?

SHRI M. C. DAGA: I beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the 31 March, 1973.”

MADHURYYA HALDAR
Deputy-Speaker,
this Bill of
behalf of my

*SHRI
(Mathurapur): Mr.
Sir, I rise to support
Dr. Kami_ Singh on
party. The Rajasthani  language
should find a place in the Eighth
Schedule of the Constitution. But
while advocating its inclusion in the
Eighth Schedule, Dr. Karni Sirgh ap-
peared to have an apprehension that
a conflict may develop between Rajas-
thani and Hindi. This perhaps is not
unfounded but there need not he any
conflict amongst  various lahguages.
Dr. Karni Singh has produced proof
of the publication in  various news-
papers and periodicals and kofoks In
the Rajasthani languaces and hos also
aueted from tho sayingg of many sele-

beated porsons in support ol his argu-
ments foroinclusion of Rojasthapi in
the Fighth  Schedule. Al ihis eflort

was perhaps not necessary because it
iz hut natural thagy a language spuken
by over fwo crones of Indiiery should

in Bunrali



283 Constztutwn (Amdt.)
Bill

[Shri Madhuryya Haldar]

justly be recognised and includeq in
the Eighth Schedule. Any negation of
this will be unreasonable and unjust.
Only '15 languages have been included
in the Eighth Schedule of the Constitu-
tion. The Rajasthani language should
also have been included therein long
ago. Along with this, I will also say,
Sir, that the Nepalese language is
spoken by a large number »{ people
in the Darjeeling district of West
Bengal. Keeping in view the aspira-
tions of the Nepalese speaking people
ang the agitations entered upon by
them for a long time for recognition
of their language, the Nepalese langu-
age shculd also be included in the
Eighih Schedule. Some time back
when our Prime Mihister visited Dar-
jeeling, the Nepalese speaking people
there agitated before her for recogni-
tion of their language. They hadq also
given -call for a ‘bandh’ in this con-
nection and that bandh was totally
successful. All this goes to prove that
the people speaking different languages
in our muiti-lingual country aspire
for recognition of their own lznguage
and for gaining equal status with other
languages in the country. I will fur-
ther say that in addition to Rajasthani
and Nepalese languages, the Santhali
language should also find a place in
the BEighith  Schedule. The Santhali
language is spoken by a large num-
ber of people in the Santhal Parganas
of Bihar, in the Midnapore district of
Wost Bengal. and in a large area in
Orissa. This language should there-
fore be accorded due reecgrition. I
will also like tp point out that although
we have accepted English as our offi-
oial language, this language does not
figure in the Eighth Schedule. Sir,
English is the mother tongue of the
Anglo-Indians and this has also been
accepted in Nagalang and Meghalaya
as the State language. [ will there-
fore urge that English mny also be
ineluded in the Bighth Schedule.

I am of the view, Sir, that all the
langunges  spoken by a  Substantial
mumber uf people in India should be
includey in the ecighth Schetdule. The
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Government should advance ali the
facilities and encouragement to these
language to flourish and blossom. The
whole of India may be visualised as a
beautiful flower with all the languages
forming its petals. I will conclude
with a well known quotation which
says “Let the hundred Ffowers blos-
som.”
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SHRI AMRIT NAHATA (Barmer):
Mr. Deputy-Speaker,
the demand for the
a particular language in the Eighth
Schedule is raised, it is quite often
misunderstood. The languages includ-
eq in the Eigth Schedule are nol State

Sir, whenever
inclusion of

languages; they are all our national

languages. The spirit of the Constitu-
tion must Be understood very clearly.
Hindi is our State language, inter-

: language and link language.
‘The purpose of. the Eighth Schedule
is that Hindi shall draw from and
enrich itself from the languages men-
tioned in the Eighth Schedule. That

is the letter "and spirit of the Eighth

Schedule of the Constitution. .Now,
why should arybody deprive Hindi of
enriching itself and drawing from
Rajasthani?

MR. DEPUTY-SPEAKER: Coulg not

that be dome without putting in the
Eighth Schedule?

SHRI AMRIT NAHATA: If Bindi is
doing it already, then why should
anybody oppose the inclusion of Rajas-
thani in the Eighth Schedule?

¥6 hrs,

1t is in the inferest of Hindi to draw
liberalty from Rajasthani. Rajasthant
is not a dialect of Hindi. You ask
any Hnguist anywhere in the world
and he will tei you that Hindi is a
derivutive from Apabhransha whereas
Rajasthani is a deivative from Sour-
seni. They are two diametrically
opposite language families. Gujarati,
Sindhi and Rajasthani belong to one
family. All these three lunguages are
derivatives from Sourseni. They have
nothing in common with Hindi.
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They are, grammer, syntax ang dic-
tionary. As my learned friend, Dr.
Karni Sirgh said, we have a lexicon
in Rajasthani in four volumes. This
dictionary contains 2 lakh words in
Rajasthani language. In Hindi, for
example, we have gender in verb.

T AT & | FYar SR |

Many people, Bengali-speaking people,
do not understand what is this. They
often mix up masculine and feminine
genders. Probably, south Indians
also. If it is a small book'et, it is
feminine; if it is a book, it is mas-
culihe.

A1 @r g | Tedw W E)
In Hindi, we have gender in verb. In
Rajasthani, we do not have it:

q 13,
whether it is a man speaking or a
woman speaking. It is a qualitative
difference from Hindi language. The
8yntax is different from Hindi langu-
age:. Sanskrit is also like that.

Sir, the sub-conscious fear is that if
Rajasthani is included in the Eighth
Schedule and i about 3 crore people
are considered ag Rajasthani-speaking
people, the number of Hindi-speaking
people will shrink. Now, this fear is
baseless. We are champions of Hindi.
In this very House, whenever the
question of Hindi arises, we have

championed the cause of Hindi. Even
now, while I support the cause of
Rajasthani, I am for Hindi. Hindi

should not depend for ity claim of be-
coming the national language only on
the numbers of the people Who speak
that language. On paper, you may
say. 3 croreg additional people speak
in Hindi. But, in fact, they ¢do not.

Today. if any dortoy goes {y Rajas-
than, in any covner of Rajasthan, in
any village of Rajnsthan., if he does
not speak and understand Rejasthani,
he can never diagnose a -lisease If a
judge does pot understand Rajasthani,
he can never reécorg evidonce. If a
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politician does not speak and under-
stand Rajasthani, he can never win
electicns in any part of Rajasthan.
If an administrator does not speak or
understand Rajasthani, he cannot ad-
minister in any part of Rajasthan.
De facto Rajasthani is the State langu-
age of the Rajasthan. In panchayti
raj institutions, in gram panchayats.
in panchayat samities, in zila pari-
shads, the actual deliberations take
place in Rajasthani. In courts, in
offices, people speak Rajasthani. It is
the spokepn language of Rajasthan.
Therefore, it is the rightful claim of
Rajasthani to get an honourable place
in the Eighth Schedule.

- It is true Rajasthani has many dia~
lects. So has Hindi. Hindi spoken by
people in eastern U.P, is different from
Hindi spoken by people in western
U.P. Each language has its dialect:
That proves that . Rajasthanj toe is
independent language. Thé¢se langu-
age guestion cannot be decided on poli-
tical grounds. The linguists,- the
authorities on  languages, have all
agreeq that Rajasthani ig a languge.
That is why the Sahitya Akademi has
already awarded recognition to Rajas-
thani language. The authoriliies on
languages are unanimous, right from
Prof. Tessitory t> Tagore, from Nehru
to Shri Jai Narain Vyas. Dy, Suniti
Kumar Chatterji who was the first
Chairman of the Language Commis-
sion and a few other literary figures
all are agreed that Rajasthani is an
independent language.

Last time when we discussed 1ihis
question, Shri Gokhale said, he is
not opposed to this demang but the
fear is thal many languages will cla-
mour for inclusion in the Eighth Sche-
dule. What is the harm? The more the
diversity. the more the veriety, the
more the richness we have i our cul-
tural and literary fleld of our country,
the more cnriched, the more beautiful
and more glorisus our naticnal heri-
tage becumes. I this coltural aand
literavy gavdon of ours let many flow-
ors of different huey bloom. That will
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enrich our national life. Therefore, I
am not of the opinion that more langu-
ages in the Eigth Schedule will mean
digintegration. Integration and unity
does not mean uniformity. Unity in
in diversity is the real unity. And
we are of course, for unity. But that
type of unity is a fascist unity. Nehru
used to speak again and again em-
phasizing the richness the variety,
the divers.ty, that is there in our
courtry,

‘Lastly, I would only give you one
interesting illustration of how a poli-
tician was contesting electiocns in Rajas-
than and who did not speak and under-
stang Rajasthari. He went fo 5 vil-
lage of Rajastnan. A loud-speaker
was fitted on his jeep. He started
speaking in Hindi and he wanted to
explain to the illiterate people of that
village the distinction between demo-
cracy and autocracy, the difference
between the feudal system and the
democratic system. So, ip Hindi he
used to say:

AR FAA WX WA KT HEIAT

qa|r Arfgd o ‘
He went on explaining the distinction,
the difference, between various sys-
tems. Now, Anter in Hindi means,
difference; but in Rajasthani, it means,
scernt. Some youngman was listening
to that. He was newly married, When
he went homs he found his newly-
wed wife very angry. He  asked,
“Why are you so angry?”. She replied,
“That man selling scent came to the
village. Why have you not brought
2 oottis of scent for me?”. Anter was
Janderstood by the villagers as scent.
ide was explaining the difference bet-
ween democracy - and ~autocracy. But
peopl> thought that he was a pedlar
selling scent. That is the story going
round our various parts of the count-
ry.

Don't deprive our children from

learning through their mother-tongue.
All  educationists all over the world
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agree that the medium of instruction
must be mother-tongue. You are
handicapping millions of our children,
you are refarding their intellectual
growth, by fostering on them a langu-
age which they do not learn with
mothner’s milk. Therefore, to do jus-
tice to s:hool-going children, let Rajas-
thani be introduced as a medium of
irstruction so that our boys and girls
also contribute their mite towards
genera]l overall national welfsre,
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SHRIMATI GAYATRI DEVI OF
JAIPUR (Jaipur): Mr. Deputy-
Speaker, Sir, I rise to support Dr.
Karni Singh’s Bill. Dr. XKarni Singh
has given such an interesting speech
and has given so many reasohs why
Rajasthani should be put in the
Eighth Schedule. Mr. Amrit Nahata
has also supported this Bill. So, there
is not realiy very much for me to say
except that I too like the rest of
Members of the House do not feel that
this should be a political issue. No-
body is arguing with the fact that we

wish  Hindi to become our
national language. As speakers
before me have said, it would be a

very sad day if the Rajasthani child-
ren-were not taught and brought up
in their mother-tongue. 1 myself
said when this issue of Hindi was
being raiséd, that the people in Bengal
from where I come would feel it very
bad if one day their children could not
read Bengali and have to read the
Hindi translations. The same applies
to Rajasthani.. There is such a rich
cultural heritage all over our country,
and if we are going to ignore this,
very soon we will fing that children
in this country, in the coming genera-

tions, have  forgotfen their mother-
torgue. Sanskrit is now a dead langu-
age. Pali is now a dead language,

and there are certain other dead
languages in India. Let ug not be res-
ponsible for being a party to making
languages like Rajasthani and other
rich languages of our country dead
within a few generations. That is why,
I would beg of the members of this
House not to consider this as z poli-
tical question but realise that, if we
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want the cultural heritage in India to
be varied and rich, the language of
Rajasthan{ should be included in the
Exghth Schedule.

St TS e (srmamT)
IqEAL AZEA, TIHEMl F q¥T I
AR @Y =Te wuft fag ¥ S fagaw
s foar @ Sewt § gEw ¥ awaA
FLAT § | TONRA § AT F A
a1 IuF i st A gEwr qE @
a¥ sy for feam 1 |fs giR wer 5
g 9T gHR wfagm § A § safay
Ia=t forar & 78 |
16.13 hrs.

[Shri R. D. Bhandare in the Chair]

F wmosT Afgs aww T dET
T @ & FEW S awerd
AT H 7 ATG 7w § AW qg TF TG
3T TSrET TNt & 1 F HTowy e
FT T IS QAT FATGAT § T FAATT
& fau f5 & T wrer SsteET g )
# strrat g fiF 310 Foft fag & oY fagas
weqe fear § ag o A g it
Sq AT A HT TG TR q qref
F A F T 7w oA W W@
FT AT AT =Y GG FI, AT FY geAT
FH g F) fdaw & faeg Jie 3
agTr, AfFT TE TR o A A @
&Y | e AT R
fare A< &= g, e W g,
TR FT =997 7R 7IT wnw frax

AT |
T USEAH) H AR T, AT T gAY
T TN AATT F TERT A €F THTT
¥ FarrT 3

FAF T T qF A FE IO w4"qTy
FHRIT AT W F oW favy gy
THeqH AT F o @Y e & friy
wA% e & e & gEareE fe
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oy ¥ FT A} ST F fad |ie
arsr, Afea, a5 R wfest
Feataar sfe wes AT &, FTHT FI
T AR a9 ¥ far Sefedy, e,
arefed, atedt, sfed, g9 wife
wee WY §, T 9@ ¥ AG AT AY F
fax dter @AY, FEr FA, anfear
qre=T =it wea A § | {fE oA
srar ¥ ara ov@ ¥°9 € wafed w9 ¥
Fx qifgfeas gfie & @ araar 2
Y arfed | e ggar wfaum ¥ Sy
g Tl off | IEF qTE FAA FIE
T HIT AT FY AT Y | JqEHH
¥ TrE FAT @R TSI ATET HT
AT § AR AL TH FAS AT
a7 FY. ATHd . & HIT qEI TF FAS
zra&mﬁwwﬁaﬁz@ral ™
ataﬁmmmaﬁwmaﬁr
I TR . ATE. WINT #7 AT
g 3 & O a8 I F qH TR
gl

Fo @rt ¥ T fF o § 3o
G T & S AT FT qHYT FAT AEH
& AR ey o e MY AT H &
THEHET qFAT FT FH FIF TS F7
g AT Ay § 1 ¥ WY ¥ g
A& g, 7 Fre A wrpeTT sreraT sRfrs
T & fareg A& g, ¥ Fgm wgan g
rE I AW FT AN § | qIA 7O
FIW { AT HT ITHY T F7 AfHIT
& 91X g 987 a9 T & | wfFT F O-
eqTfy ATST T YRERAT WY F aTAA
U FLAT AEAT § | 5 dQrg F¥ TH
F I1Z TATE F WEHA H Jq wEA qrev
Fvad & a7 arAT § 1T AT 9THY WY
ST & 1 OF ATy o g gwa 31 gfaar
T A v 9 gy guoavEm s
TR AR AT A 4 ) v 8 Fy fw
i afror witr gfeoft ot agT o @
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[t arq.are FreaT]
et S ¥ il o st a1
¥ agr 57 ar | gfoolt ¥ gfor ¥ w0
fiv qger g 6, gfeor § =g B Al aaw
g fr 1 Y qYg FW FA AT AT F
qR WX AT | IART W@ FI TF qgAl
T gy gody ayelt ¥ fr ag Al &9 W
e

gsqT ¥ AT qICAY FIET A @AY FI07
g a¥ 13 afagat ) fra faf qwat s

a7 gad g3 Ar w3 g fs g amad

291 Constitution

g1
&1 ATE0 A0 g0 aEe fifq w1 A0
ot g v F3I0 370 AT FSAT F0T )
ag AT UFENA 189 g:AF
wEr H AgAT 3 g fe g A
FA AW HY TFEITET AT HT ITHT
qr Far Tfa | 38 a7 = ggifear
& 1|z vraearA ¥ 97 FT AT § AR
feudy fafqeez aw g7 33 §,-=fea
T TN WAT HT TE F7 F047 § T
g vawr g wF@F & | 45 ITF
fex wrar Y T 75 § 1 ag TIART F
siedy & O cxzer g @ §, AfwT 3|
‘qg ¥ TweatdY &1 fadig F3 aY IA*
forr et § 93T FE1 AT G
wAAT | IAFT AR A AR FF U-
erm & wfafafy 5T g e
A1 &1 fag w7a &

SHRI P. K. DEO (Kalahandi): Mr.
‘Chairman, this country is a very rich
tapestry in which various cultures and
languages have besn inter-woven to
maxe it a beautiful whole, and among
the various larguages. 14 languages

have got recognifion and are found in

the Eighth Schedule of the Constitu-
tion,

It you trace the history of the langu-
uges. vou wil ind thal y great work
has Ledn aore (o R by Prof. G. A.
CGerlerson. Regarding Rajasthans
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language, he has published as many
as twelve volumes and those have been
re-prinfed after independence under
the ausbices of Dr. S. Radhakrishnan
when he was President of India. Re-
garding Rajasthani, he writes:

“Rajasthani means literally the
language of Rajasthan or Raj-
wara, the country of Rajputs. The
name as connecting a language has
Leen invented for the purposes of
this survey-in order to distinguish
it from western Hindi on the one
hand and from- Gujarati on the
other.” /

So, it is quite different from Western
Hindi or Gujarati. To call it an off-
shoot or branch or dialect of Hindi
will not be doing justice to Rajasthani.
If you come to modern times, the ex-
pert view on the subiect is this. Dr.
Suniti Kumar Chatterii, the National
Professor for Literature and now the
President of the Asiatic Society . of
Calcutta, has written a bhook, The
Languages and Literatures of Modern
India, and there he has expressed his
conesrn that in addition to the above,
Sindhi, Rajasthani. Nepali. Bhojpuri
and Mythili. among the other Aryan
languages, deserve special treatment.
Now, Sindhi has_got its rightiful place
and has been included in the Eighth
Schedule of the Constitution and that
took place in the Third Lok Sabha
whien Shri U, M. Trivedi. the leader
of the Jana Sangh, brought a non-
official Bill to in¢lude Sindhi because
a large number of refugees came after
the Partition from Sind and they
seltled in this country. He wanted that
their language should get a rightful
place among the various national
languages of this country and his ngn-
official Bill was more or less accepted
and after an assurance. he withdrew
that Bill and the Gdvernment, suo
motu, brought the Twenty-first Con-
afitution (Amendment) Bill in which
Sindhi was included among the na-
tional languages of the country.

It should bHe mentioned bere that
there ig no Sind State now even though
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in our national anthem we say Punjab,

Sind, Gujarat, etc. There is no Sind

State now.

Even then Sindhi has got its right-
ful place. Similarly, Rajasthani which
is. a very rich language and has a
heritage of its own and Dr. Suniti
Kumar Chatterji has given ample evi-
dence that it should find its rightful
place. .

I congratulate my colleague, Dr.
Karni Singh, my distinguished col-
leagus, for bringing forward this Bill
and it reminds me that in the late 19th
century, when Orissa was a part of
Bengal and accidentally, Calcutta Le-
came the capital of the British empire.
as a spring board for their imperialist
expansion, they wanted to “include
‘Oriya as a dialect of Bengali and they
wanted 1o introduce "Bengali as the
court language and a circular was also
issued. But. at that time due to the
unique and pairiotic service of Maha-
raja Ramachandra Bhanjdeo of Mayur-
banj and Sir Raja Bir Basudeo Sudhal-
d20 of Bamra under whose patronage
the Oriya writers flourished and Oriya
had its rightful oplace. And, when
States were carved on the bhasis of
language, the various groups of the
Oriya-speaking people who were
spread in the former Madras Presi-
dency, in Madhya Pradesh and in
Bihar and in Bengal, were all put to-
gether and the State of Orissa was
formed in 1936 along with Sind.

Similarly, I take this opportunily to
congratulale Dr. Karni Singh that he
has espoused a very good cause and
there should be no two opinions to
support this Bill. I know it will be
very difficult to get passed a non-
aMcial Bill with this thin atltendance
in the House. But the Government
shoutd come forward with an assur-
ance and I request Dr. Karni  Singh
to withdraw his Bill so that the Gov-
cvment mny come  farwawd to bring
1heiv own Bill
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Unless these things are done and
unless the various national languages
get their rightful place in the coun-
try, fisparous tendencies of dissension
will spring up and we may become a
pacty to it. Now, the question of
Mulki Raj and Telangana are agitating
the minds of my friend, Mr. Raghu
Ramaiah and the M.Ps of Andhra Pra-
desh. We do not want that such things
should happen. That can only happen
if rightful recognition is made of
Rajasthani language as a national
language and it finds a place’ in
Schedule VIII of our Constitution,

Thank you, Sir.

t qATFTE TN (A0AY) ¢ TO-
T g & A & 99 faww afefeafy
Foagrgar g | wfew foe ot oY o
R AT ¥ g o) 5w & & S gnaar
g a8 FgT AT § | & R am
F faer adl Fwar 1 F wweAdT g
f& w0 F0 gw ToErE I
§IIT & GWAI & 47 AN WA @
#fpT HIS § oo AW S E AT
[ €Y g waTS W FEd § 5 aerear
¥erar &7 wremar aifgd | o® ¥ o=
TH TG TS AT Fga ¢ § | F
g qed F9g @r | § wrwar g fF
T Fies W fqgm W S swEeem
W % wFEE A F7 T & IO
qfags & | W9 miew 344 W
345 1 ¥ | ww T W f¥
T wifewew &1 waaw ¥ fad a9a
IF F AT A wwA qH & 1 Wifew
344 # w@T T § fF T g
F wwA ¥ WY & 9w W K 7 I
vafg &1 T A F 79 AW AT
wmA aZmm 1 ww i qre
e waa gu &Y T ¥ | & S avgar
g 5 wgi w9 39w |y w4 W
TE A W A & o =R
F e ) wot W ware fear
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[#f q&a< svm)

2 USEEE X @ gwrdy W
ferr gt 1| FIoST F HRET AT
T A weT @1 w9
H oo wIgeTeT @Y & W FE A
¥z A EEE W@ R 1w
e S X AT AW F AT AR
W AR AR W F HEAATC AR
garg & | & s =mear g 5 fem
wroer ar afeafadl ¥ 3 wwwh ar
arfeat & TR | Fgr & 6 76T Heaww
g arfey fee ¥ T W@ g
TR ATH A9 & TFS THS
FET § WX AGRT TSI &I
fasom FT@T & A WY g FI TOhS
g pumim wewm ¥ 3o foem &
e AfFT S SW #Er § AW we
AT oy | Ay § 1y § o
IAF AW FT GAAT @I § AT Fr=ar
w g f5 wor ag o fRR ¥
A FE @ § AT WE THaTEFRfE
g1 W & 91 & e W g
& Q@Y 1 & T 3 AT e
AT ARY & 7 TEIT WA roredveT
wﬁwm%w%%%eﬁ
maammam%mw yagr far
ammﬁmw%m

mmﬁn%mﬁ@
AN A FIAE ) F A B fed

arft g fawrer gfamn ¥ fas
o7 Agr feely A WA & 3 zframm
HAE T F T WN T qEg
RUNCRGL SIS N A s
LI G GRS S (L
f& wm svagead W s ¥ ow
2 AW ArT AT g o e
I E 1 AU WM TR ZhY
#F% 13N AN Ay qry Ty ¢ ¢
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AT TSRANT 09T aﬁ Fq
qar fear & fFeHE A a’rlmn
AGTSH N A AT F ¥ 93 S
s @@ ¥ sﬁﬁﬁaﬁmm
FIT T IR WAT FFT9 zmqgr-ﬁ
¥ oag wafaq A 1 w9 m wier
H1 qAT T AfEd BT O <E
aTfged Y AIGT F91C T @y qqE
FLI T Q| ﬁ%w“-@'mm
g 1 S A § FY WE T Fan
N &9 ToEAE! feFma s 7§
ST 9TEAT § B @ 9 ¥ -
T # woie AT 1w g we
#1 3@ d99 FE FT W Y g
w1 3G | fFE T TOET ¥ S
ferg? MawweITgaWzg
T F@ & | Y Sy any g
TETET AN AT & T T U
F AT ! FHE T o §
FE AART /AT & 1 F wmrd
YT AT & foregen HewT § | swarsr
S Frey § ag Wt o faeger senT
g | g AW A1 9% WINT 939 ST
P

N FEE AROA : 0F 0F
T X UF UF $19 93 WNT q277)
g o

A AR AT TSwEnT A7
T AT FfAAT E 1 FAEY wow
AT F ACATS WA 2 F e
FAT AT ¥ FW A@EE Ay
IAF &0 W wEA § B A awe
AN AAEAAY AT AT 2 e
T ¥ ?

agt 97 AT R Ay wf g
IH AW A ACAN K mF F @
WY A qFA ARAT § wwafa wgren,
f ot At w mad awr vweqd
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[+ gar=ea graT)

Hqgrg s gsifag gavr g 1 @
R AW o fAu s & 0 Fme WS
WA F AR TC g qfF 77
FHTET FZL AT A7 6 IS THH-
T T F fAg v @ arfeasd
®, Fi F1 3wgr 7 foar AR Fg
feaar fF TomeaT W # 1 e
A wfer R zawt gfaa @AT
AR & | AN HOY SitEd ¥/, H9HT
faa=at & $ET g0 9T FIAG AT E |
T WIOT FV fgamad S arer AT Hi
#gd § SAw! wwrg W & v gw W
FT AEATHT | ST foRT AT W ater
g, arfgex 2, @ @FT 99 #7939, 99
1 Tk S F7 g g fRe F
9gt & waAr fear g 7 (SewT)

FEERY T FT Wfewa 344 39
TR

“In making their recommendations
the Commission shall have due re-

gard to the industrial, cultural and
scientific advancement of India.”

“The President shall at the ex-
piration of five years from the
commencement of this Constitution
and thereafter at the expiration of
ten years from such commencement

...conslitute a Commission....”

oS 9 A g TH & | TeEg @i
ﬁa’rﬁwraqga-{rﬁraﬁﬁwm
ard oz o F7 § 5 gury awfmw
AT TrA=ET g1y fge. fa=lr gy
faerr &ar gt afge @ Awd
wrrr Y A 1 Gar wrd s
werr agy fgar mar 0 m faw
W AW T oATT WA wew vy
FE wE qem Ey od ay fesdy W oy
LA
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wad ¥ ara ag § fF 3o @t
I W FIA FI OWET &Y g
g fF SO W § g7 T A W
faar o9, feR & Wegd & s
faar oy #ifz, gk ¥ F T W
ot Sifear g 1

AT 39 O T Ht qFT
MT & | I TF W oA &
frae sam, s fedt afmafadr &,
THo o & HIH W, UgTE STav &l |
#ff gred 9 MR ¥ WT9U T R | |
g A G3e ¥ 98 fF S
TEEY T HH F17 @ g aFv
g | WAHT 959 X B "Gl
& ot am fa¥ & 1 7 feey § foEd
g o #g fear 5 3 Toear & €
3 g3 I T 937 qEI § |

DR. KARNI SINGH: I don’t think it
is correct to make personal remarks
whether any Member reads something
or not. He should state his case.

=l ASAE IO ARG G
¥ ag WY w8 faar 5 &7 sAg &
@RI ATHT A9 § | A GA FX
# % sved ¥ a8 T, WitE o

#t qrgerr st AT FAT W gg &

& Fgar 9rgan § 5 R g awg
WAT FT T4 ISAT T, T
¥ @ore 437 AT | WX EH T AT
1 guafea A9E@ WX WL @A
3. 41 g9 A7 o framr g |y,
T az fefr & 1 F Argan § fa
2o il fag TERAT ¥ oSS WY
TRV 14T B, IN AT AT qrige ¥\
v A Area gfvar ' oA

1wy arg foree = v‘m’ A\ 9Ty
qr¥ Porrdt By agy #0 wer g
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[ ge=== =Tm]

EER U R U S U SRS 1 G A
afes Y w8 1 @ fam
F a2 fomady, = =A@ AT, J
FgT & fF I Towaw § #1% fg=y
FrAAT 2, A AT IF F AGY qHAT &
I F Fa A sfwdy gfew wEr F
aw g 8, *f wew fagrd s
F W gy &, Tofaw aifedt &
s 9 qml & Wi gy &, wiEA
T gd gy ¥ gt ayqq §, afew
feelt # aiay § AR @ o Eay
g1 AT Lgr3W § o+ A1ew fag T
gt &, 3t fauer ghamr o) 2
F IGT FA |

Vel

SiIRI MADHURYYA HALDAI}:
While campaigning for election she
travelled in the interior of West Bengal
where people do not know A. B. C. of
Hindi, still she spoke in Hindi there.

»fY g AN - WA F AT
ag g sma €1 3 =l 9y fasasg
g A § 1 (mEwm)

anfa wirza, 9% = v
Tar 2 & za fasr #1 0 Y T T
v 9% f5 uoeaw F fRax @
AT I AT AT HT GHET LA
&1 ¥ amgar g fF o@ A ¥ o
Y T AT A qTH | H FgeAT AT
g f& o wwew = ¥ faemw
FIA AT G qwar | Trover
N A T wEEl TF A A @
A A, AR T O FE oA A
& afwr Tl T g e
N ow T A W

SHR1 (. VISWANATHAN (Wandi-
wih): T am very glad that my hon.
friend Dr Rurnl 8ingh has brought
Torward this il onee again, for the
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second time, in the Lok Sabha. Last
time in 1968-69, he brought this Bill.
It was debated. But now I find a
marked change in the debate. At that
tims the Members of the ruling Con-
gress Party were opposed {o the Bull.
To my surprise most of them are sup-
porting this Bill, except Mr. Danga.
All the Members belonging to Swa-
tantra Party or ruling Congress or
Independents like Dr. Karni Singh are
in favour of including Rajasthani
lanzuage in the Fighth Schedule of
the Constitution. I would like the
Members from Rajasthan, apart from
taking up this Bill and advocating tne
cause of Rajasthani, to persuade the
Rajasthan Assembly to vass a R=2solu-
tion for Rajesthani to be included in
the Schedule so that thev can take
action immediately. as they cannot say
‘No’ to the unanimous resolution
passed by the State Assembly.

What is the position of Rajasthani?
I nhave gone through the census of 1961
and 1971. Other language-speakiag
people numbess are going up. But
this Rajasthani-speaking group num-
ber is coming down at a very fast
rate. According to 1961 census the
number of urban and rural popula-
tion, \'peaking Rajasthani stood as
follows:

Male 77,46.357
Female 71,86.659. ,
Total 1,48,33,016.

You will be surprised to find the posi-
tion in th= 1971 census. According to
the reply given by the De\puty Minister
of Home Affairs on the 13th December
1972. only two days back. the total
figure of Rajasthani-speaking people
is 20,03.557. How can this be. Sir?
1t is pothing but a manipulation, Tt is

connivanc> and  conspivacy  of this
tovernment and there ix subservient
CGsovernment in Rajakthan. You prove

it. How can you account this? Tt
wag 1.49,33.016 i1 1881, How can it
come down to 20 lnkhs now? FHow can
vou account 12 This is nothing hut
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Tnanipulation, and what is the purpose?
They have got ulterior motive. Some
of the hon, Members may not agree
with me. The motive is to inflate the
figure of Hindi-speaking people, to
boost up the figure of Hindi-speaking
people; they manipulate and bring
down the number of other language
speakiny” peovle of the country. This
is not gt od for the people of the coun-
try. Fo. the Census Department, it is
the Home Ministry which is in charge.
Now, I would like to quote from Dr.
Radhakrishnan and others, so that the
Members who do not agree with me..

SIIRI N. K. P. SALVE (Betul); If
the hon. Member would just permit
me, I would like to point out that Dr.
Karni S.ngh has absolutely no quarrel
if Hindi is introduced in all the States,
He has already stated it.

SHRI G. VISWANATHAN: I differ
from him. The hon. Member knows
that I differ from him also on this
subject.

SHRI SHIVNATH SINGH (Jhun-
jhunu): He cannot make these base-
less chargzs. They may be sneaking
both the languages.

SHRI G. VISWANATHAN: If he dis-
putes it, let him prove it. This was
what Dr. Radhakrishnan said:

“There are no doubt some fanati-
cal advocates of Hindi who champion
its use in spheres where regional
languages can very well do duty
and who feel that acceptance of a
single language for the whole coun-
try is necessary to intensify na-
tional unity., Such a proposal can
come only from the peonle utterly
ignorant of the great t{reasures of
literature and tradition enshrined in
these languages whose climination
will Le a profound national loss.
Some of our regional langunges are
spoken by millions of people whose
cultural progress can be envisaged
only in terms of their own languages
and not in terms of Hindi”.
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Among the languages spoken by mil-
lions of people, I think about two
crores of people are speaking Rajas-
thani, and naturally it should find a
place in the Eighth Schedule of the
Constitution. When we have included
16 languages in the Eighth Schedule,
why should we reject Rajasthani its
pride of place?

I would like again to point out the’
position in regard to two of the
languages among the 16 languages in-
cluded in the Eighth Schedule. Take
the case of Sanskrit. According to
the 1971 c=nsus, those who had de-
clared Sanskrit as their mother-tongue’
numbered 2212, and those who had’
declared Sindi as their mother-tongue
numbered 12,04,678. A language spokea
by 2000 odd people is included in tae
Eighth Schedule. I do not know why
Rajasthani is being denied of its
place. That is why I say that there
is an ulterior motive

SHRI VASANT SATHE (Akola):,
That is not so; Sanskrit is the mother-,
tongue of so many languages.

SHRI G. VISWANATHAN: That
may be so. I have no gquarrel with'
it. But why should we reject Ralaq-
thani? That is my argument.’ -

I would like to quote what Dr..
Suniti Kumar Chatterjee, undoubtedly
an authority on languages, and a.
famous linguist had 1o say in this con<
nection. I am quoting from the
Report of the Official Language Com-
mission. This is what he has stated:

“The recommendations will, in my
opinion. bring about the immediate
creation, without infendins 1o do so.
of two classes of citizens in India-—
cluss 1 cilizens with Hindi as their
language, obtaining an immense
amount of svecial privileges by vir-
tue of their language only. and class
II citizens who will be sutfering from
permanent disabilities by renson also
of theiy language. This is bound to
be the sgituation g0 long as non-
Hindi-speakers like the  Assmn,
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Bengal, Orissa, Andhra, Madras,

Maharashtra and other peoples do
not acquire a command over Hindl
which can compare favourably with
that of those persons who have
Hindi as their only language of edu-
cation....”.

This is how we have created two kinds
of citizenship in this country and this
is worsening the situation.

16.44 hrs.
(SHrRr N. K. P, SaLve in the Chair).

Again, I would like to quote what
Dr. Surniti Kumar Chatterjee has said.
He says:

“I hLonestly feel that I am seeing
an invipient ‘Hindi Imeprialism’,
which will be all the more anti-
national as Hindi bas not yet ac-
quired any pre-eminence over the
" other languages of India except its
weight of numbers.”.

Here, 1 have a question to ask. Ac-
cording to the 1961 figures and the
earlier figures in 1951, they used to
bracket Hindi with: other languages
like Hindustani, Punjabi, Urdu, Mai-
thili and say that 42 per cent of the
people were speaking Hindi. But now
an awareness of the languages has
come, and a revivalism has come, and
according to the 1971 cansus even
according to the inflated figures, only
27 or 28 per cent are speaking Hindi.

Agair, pointing out what the re-

percussion would be on the other
languages. this is what Dr. Suniti
Kumar Chatterjee savs. If you are

going 1o claim other languages as your
language. what would it mean? Sup-
pose T were to be a Hindi-speaking
person, it would be a shame on me to
cluim somebody else’s language a: my
languace. it would be like claiming
sonicholy’s child as my own child.

Dr. Sunity
says:

Kumar Chatterjee  then

“Fhose who habituaily gpeik other
apecchiss ot home  like  Rojasttiom
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Awadhi, Bagheli, Bhojpuri and even
Maithili and Central Pahari, are
now taking a hand at language-mak-
ing in Khariboli Hindi frequeatly
possessing neither the true Hindi
(i.e. Western Hindi) inheritance nor
the Sanskrit tradition. This-peculiar
situation has strong rever-ussions
on the free and natural developn:ent
of Hindi; its native speakers go one
way, and those who have adopted
it go another way. The result is
largely a linguistic chaos.
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According to the inflated figures, they
are creating a chaos in the country.

Again, Dr. Suniti Kumar Chatteriee
says:

“The situation was like this. North
Indian peoples speaking different
languages like Braj-Bhasha, Awadhi,
Bhojpuri, Rajasthani. Garhwali, etc.
took to Urdu (wherever English
schools began first to function) and
then to Khariboli Hindi, as their own
speeches had not developed a prose
style—they took up what was pre-
sented to them by the modern schools’
in the towns.”.

I think this replies to the point made

by Shri M. C. Daga. Then Dr. Su.iti
Kumar Chatterjee further says:

“Now, they have persuaded them-
selves that because they speak and
write Khariboli as the language of
the school, they are a ‘Hindi-speak-
ing people’ and their home langu-
ages are just ‘dialects of Hindi’. Vir-
tually, they are suppressing their
home languages, the real mother-
tongues, in favour of Hindi, which
belongs properly to Western TUltar
Pradesh. and Eastern Funiab and
parts of Madhya Bharat, Machva
Pradesh and Rajasthan.”.

This is the real situation. accarding
to him.

SHRY R. D. BHANDARE (Bombay
Central): T would jusgt like to make
one correction i Ceawali vd
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‘not Gharwali: the term ‘Gharwali’ has
a different meaning altogether.

SHRI G. VISWANATHAN: Since I
do not follow the language I canuot
-pronounce it correctly. Even now, I
do not follow what he is saying. 1
think even my hon. friend cannot
-claim to be proficient enough in Hindi,

1 think he has just started learning

Hindi,

AN HON. MEMBER: Anryway, the
difference between the two is the
.difference between Congress and DMK.

SHRI G. VISWANATHAN: What 1s
41he purpose of inflating the figures?

SHRI PILOO MODY (Godhra): 1he
.difference is that between Garhwali
and Gharwali, One is Garhwali and
‘the other is Gharwali,

SHRI G. VISWANATHAN: The
purpose is to show that more and
more people are taking to the liindi
‘language. The purpose is that they
want to have a claim that the real
Janguage of the majority of the peo-
ple is Hindi. If we are oing tc deny
‘the rightful place to Rajasthani and
other languages. then what is going to
be the repercussion. According to
what Dr. P. Subbarayan has stated in
‘his minutz of dissent to the Report of
‘the Official Language Commission, I
4ind that:

“Hindi has been prorosed oriv as
the official language of Irdia, hut its
enthusiastic supvorters everywhere
.go much farther than that. They
describe it as the National Lenguage
of India and give thie impression
that it is far superior to other langu-
ages and more worthy of being the
official language. Our Prime Minister
has pointed out that India has not
one but fourteen Natinnal langu-

. ‘ages—he does not give any special
pre-eminence to Hindi, and rightly
so. Now that people in non-Hindi
areas are faced with the task of
Yearning Hindi with the idea of
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making it replace English. and they
are being asked to help in the de-
velopment of Hindi as soirething of
a sacred duty they are naturally
getting anxious and nervous and
are reviewing their attitude towards
Hindi."”.

SHRI SHAMBHU NATH (Saidpur):
On a point of order. Are we dis-
cussing the inclusion of the Rajasthani
language or are we discussing the
question of Hindi?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAU-
DHARY): On a point of order. I just
want to know whether we are debat-
ing the question of Hindi or the in-
clusion of Rajasthani in the Eighth
Schedule.

SHRI G. VISWANATHAN:
reply to that,

I shall

MR, CHAIRMAN: The point of order
is for the Chair to reply to.

The hon. Member is making a point
in reply to what Shri M. C. Daga had
said. and saying that it is not as
though Hindi is all pervasive, and,
therefore, Rajasthani has to be given
its own place....

SHRI SHAMBHU NATH: But he is
bringing in the question of Hindi into
this debate unnecessarily....

MR. CHAIRMAN: The hon. Member
might disagree with him completely,
but as long as he is relevant, it is
open to him to make that point.

SHRI A. P. SHARMA (Buxar): He
is not acezpting even the correct pro-
nunciation, namely Garhwali, Still he
is saying Gharwali,

MR. CHAIRMAN: It is not neces-
sary. Even if he makes an incorrect
statement, as long as he is relevant,
it is all right. '
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SHRI G. VISWANATHAN: What I
‘am trying to point out is this, Here is
‘a language which is spoken by about
:ﬁzwo crores of people and which wants
to find a place of honour as we have
‘given to 16 other languages in the
“country. We have accepted the
theory of linguistic States. Apart from
linguistic States even languag2s which
are not spoken, which do not have a
state of their own, like Sanskrit or
‘Sindhi-~we have honoured them by
giving them a pla in the FEighth
Schedule of the onstltution

" AN HON. MHMBER: Enghsh is not
one such language,

. SHRI PILOO MODY:\] may correct
the hon. Member. Engli is the re-
gional language of Nagaland.

SHRI G. VISWANATHAN: We have
accepted all these languapes and we
should give due status t¢d Rajasthani
By including it in the Eighth Schedule
of the Constitution,

At the same time I know that merely
including it in the Eighth Schedule
does not serve the purpose. It is for
the Government of Rajasthan. the
people of Rajasthan especially the re-
presentatives of the people of Rajas-
than in that Assembly to come out
with a unanimous resolution declar-
ing Rajasthani as the official language
of Rajasthan and saying that it should
be included in the Eighth Schedule of
the Constitution.

PROF. NARAIN CHAND PARA-
8HAR (Hamirpur): Listening to the
discussion for the inclusion of Rajas-
thani language in the Eighth Schedule
of the Constitution gives the impres-
gion that il is gome gort of a quarrel
between Hindi and Rajasthani. In
fact i1 iz not and there is no quarrel.
Let ue sel the rvecord atraight, Those
whe are deimanding the inclusion of
Rajasthani are also doing a national
sarvice. Becnuse a language which i
spoken on the gofl of the country is
aw giacred au the country itself, The
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Yajur Veda speaks of three goddesses
Mother culture, Mother tongue and
Mother country. Anybody who denies
the sanctity of the mother tongue is
as big a traitor as anybody who de-
cries the sanctity of the motherland.
Therefore let us acceot the fact that
mothertonglie is the an object of
veneration for the people who speak
it and for the people who love it,
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It is shameful for us that people
from abroad should have come and
worked on our languages and we should
here decry our own language. It does
not matter whether the number of
speakers of a particular language is
large or small. All that matters is
that it is a ‘living language. Accord-
ing to the answer to question No. 4173
tabled by me and answered by Shri
F. H. Mohsin on the 13th of this month
in the Lok Sabha Rajasthani has
20,93.557 speakers. These 20 lakhus of
speakers are there according .to 1971
census. According to 1961 census
figure quoted by Shri Viswanathan the
number was more. It is due to the
reason that more apd more people aré
claiming Hindi as their mother tongue.
As a lover of Hindi I may issue one
warning. The tendencv to claim
Hindi as the mother tongue is doing
greater harm to Hindi in India than
the biggest oppoment of Hindi. Re-
cently I had an opportunity of presid-
ing over a conference of voluntary
organisations of modern Indian langu-
ages organised by the Central Institute
of Languages in Mysore. I could feel
the pulse of the people under the im-
pact of this tendency. The non-Hindi-
speaking people were very much
annoyed. If Hindi is to develop as
an All India languages nobody has
any objection and they would all wel-
come it. But the protoganists of Hindi
must also realise that the develop-
ment of the regional languages is a
great step towards the development of
Hindi. I want to quote from a book of
Rahul  Sanskirtyayan “Prachin  Ni-
bandh Mala” who says that the yoceabu-
lary thrown up by the regioal langu-
ages of Indin would be for the benefit
af Hindif and not for the detriment of
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Hi.ndi. Hindi would enrich itself
if it calls upon the resources thrown
up by the development of the regional
languages spoken far and wide in
India. Rajasthani would be one such
language.

I would beg Members of Parliament
€ach of whom represents 10 lakhs of
beople to consider the slep®taken by
an august body like the Sahitya
Academy. Is it manned by people
who are ignorant in literature, who
dé6 not know the differencé between
Hindi and Rajasthani and the differ-
ence between a dialect and a language?
It is headed by a national professor of
India of the eminence of Dr. Suniti
Kumar Chatterjee and it had accepted
Rajasthani as one of the modern
literary languages of India. What
harm are people like Dr. Karni Singh
doing by bringing it to the notice aof
the House? When the literature of
that language is accepted by the
highest scholars and eminent liguists
of the country the law makers should
also accept the verdict of such an ex-
pert body. Wheén the national pro-
fessor of India speaks, when eminent
literary men and scholars =speak I
think it is duty of every Member of
Parliament to listen {o them with res-
pect and see what they said.

- The number of languages recognised
by the Sahitya Academy whose
founder President. was Shri
Jawaharlal Nehry, is twenty while
the number of languages recognised
by our Constitution is 16. What
harm or damage have the speakers of
those four languages which are not
Fécogninsed in the Eighth Schedule of
the Constitution done, I ask? Here is
a point to consider.

Our Constitution law, Government
and Legislation all these are far behind
the movement of literature and langu-
age. We cannot allow this to happen.
The living languages of India and the
gpeakers of these languages demand
it as their right that those languages
which  are  reconnised by literary
scholaves and Unguistic experts whom
e world honours todny. schoiors of
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the eminence of Dr. S. K. Chatterjee,
must be enshrined and given their
due place in the Eighth Schedule of
the Constitution. By not doing so are
we doing a service or a disservice? We
are reducing -ourselves to the most
bitter kind of mockery when we deny
them the right. There are persons
like Shri M. C. Daga who deny the
existence of their own mother tongue
(Interruptions).

SHRI M. C. DAGA: You have not
uryderstood the point. Let me ex-
plain. o

PROF. NARAIN CHAND PARA-
SHAR: I did not interrupt you when
you were speaking. I will explain
what I mean.

MR. CHAIRMAN: No personal dia-
logue in- the House

PROF. NARAIN CHAND PARA-
‘SHAR* The aueslion is why do we

“clamour for this? Why do we connect

language with a particular religion
and the dialect with the sect? Do

‘we know the harm we are doing in

this way by demanding all sort of divi-
sions and by threatening others  that
if Rajasthani is included in the
Schedule, Rajasthan would be divided?
Rajasthan will stand united and India
shall stand united, no matter what the
number of Ianguages in India are. If
we do not take it into consideration
history will pass an adverse verdict
on us. Your census department can
declare that there are 279 languages
accepted as the mother tongue by
their speakers in India who read, who
live and who breathe and who dream
in those languages. Should you not
take this reality into consideration
and accept the fact? According to the
hon. Deputy Home Minister there are
279 languages which are spoken by
more than 5000 persons each living i
the villages and cities of India. I think
the people who gpeak those languages
are justified in demanding a plnce for
their languages in the Kighih Schedule
of the Constitution. [ osk the hon,
Minigter for law one simple guestion.
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What is the Constitution meant for?
Is it meant for reflecting the aspira-
tions, hopes and dreams and ambitions
of the people of India or is it meant to
ignore those realities and facts which
are reflected in the census figures
voiced by the returning officers and
the replies given to the questionaires
of people who went from door to door
to collect informations? If you are
‘going to ignore them what is the use

of the census? If you do not recognise |,

‘the reality of a living tongue mother
tongue spoken in the villages of India
in the postures and gardens of India
you are doing a great injustice. So, I
forcefully declare that Dr, Karni Singh
is doing the right thing. It is an act
.of great service to India that he has
pointed towards the inclusion of
Rajasthani in the 8th schedule. There
‘will be people in Himachal Pradesh
who will claim the same thing for
‘Pahadi and there will be claims by
people speaking other languages also
‘like Dogri in Jammu. Please make
‘the Constitution a symbol of the
-aspirations and hopes of the people of
India. If Russia can guarantee a large
‘number of languages and still retain-
‘its sovereign and democratic character,
India also can do it. Rajasthan would
not be divided simply because we put
one more language into the 8th
.schedule.

1% hrs.

Why should there be any demand for
inclusion of any language in the 8th
schedule? It is because, as the highest
linguistic authority, Mr. Bloomfield
‘has said in his Language which is
called the Bible of Linguistics, a langu-
age flourishes by the support from the
State. Otherwise, it will wither away.
"The country is witness to the fact that
many languages have come and died
‘because India did not have a govern-
ment of the people belonging to this
country to look after those languages.
Languages have languished not be-
cause there were no speakers of those
Tanguages but because the Government
‘was not supporting those languages.
‘The State must support the language
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spoken on the =oil. Therefore, all the
languages which are spoken on the
soil are the right claimants for getting
entry into the 8th schedule, on the
attainment of a certain level of
literary development regarded as suffi-
cient by the expert body like the
Sahitya Akademi and such of them as
have beer recognised by this august
body must be included in the Eighth
Schedule.

MR, CHAIRMAN: I want to ascer-
tain the sense of the House. 2 hours
were allotted for this Bill, but there
are a number of speakers who want
to speak. Does the House want to
extend the time?
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HON. MEMBERS:; Yes.

MR. CHAIRMAN: All right. Time
is tentatively extended by 1 hour. It
will go to the next session.

SHRI RANABAHADUR SINGH
(Sidhi): Mr, Chairman, Sir, I whole-
heartedly support the most welcome
move by Dr. Karni Singh, It comes
to me as a surprise that even today
in the 25th year of our democracy,
we as a country have to take recourse
to our written Constitution to deny the
people what they demand. I feel that
this is a legacy we have carried over
with us from the British. The British
were hard-pressed to rule a country
which was thousands of miles away
in distance and millions of miles away
in terms of culture and thought from
their country. For them it was basic-
ally important that they should have
a language by which they could rule
this country. I feel that we, after 25
years of independence, have outlived
that stage wherein we have to take
recourse fo the Constitution to deny

some people the use of their mother

tongue. I feel that the fissiparousness
that is latest in the demand for the
mother tongue has been now a thing
of the past for this countrv. 1 do not
claim that this statement is trite abso-
lutely but I feel that our countrv as
such has moved away from that stage
wherein the mere question of a regional
language would fling a part nf our
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country way from the policy of our
State.

Today in the world when almost the
whole of Western Europe has gradu-
ally been demolishing or dimming its
national boundaries and bringing out
a larger policy which is guided by
economics, it seems to me that ade-
veloping and poor country like ours
cannot afford the luxury of splitting
up on this mere question of the langu-
ages. Therefore, I plead that it is
time, and fitting time too, to do that
because never before in the history of
our democracy have we had a govern-
ment which is more suited to look to
the crying needs of our people, a
government which can at the moment
‘it it wishes, move away from that old
colonial stand wherein one language
would try to rule over another, We
can, at the present moment, give the
people their right to speak their mother
tongue in their own region and I say
that it is time that the government did
this because, basically, the peuple will
remain backward unless thev are able
to express theimnselves in their mother
tongue.

For this I present here a very small
example, but a significant one. I feel
that the things that are taking sk pe
in Bengal, the speed with which
Bengal has come up before us would
not have been possible but for the fact
that Bengal had had immeénse weallh
in its literary heritage. which has been
augmented and helped by a {ew lumin-
ous people like Rabindranaih Tagore
and others. At the present moment,
Bengal is ten years ahead of the whole
nation in politics in thiz country be-
cause Bengal has been abkles te make
use of its mother tongue. Therefore
I commend to the governmen! 1o accept
this most welcome measure, which hgs
heen presented before it, by Dr. Karni
Singh.
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AET AaAg ¥ fegmrn § fe dee &
Py qmT AN ey § AW dw H
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[sﬁmynsnna Lo
w4y wrar ay S g faeds
q Fqr Wi ar‘ra’r S g, §Tee
Jee g hdl AN a‘rarr vna'T &)o@
m%mﬂﬁaﬁwmm%aﬁwﬁ &
e FTITR GE I éma‘ra%
g afsw trmﬁﬂ Fareft seT A
Aol wrar ¥ ey W 3@ _aw @
2 a&trawﬁhs‘rmugrﬁ-@
2, ﬁﬁmmﬁﬁﬁq“qé}sﬁﬁm
¥ AT qF FAG 2 FAT AW @
AR T F 1 IEER I gRET ;R
I TH WX A g, foemr
gty FaR AwESat ¥ FTH Ageaqe
o fear g 1966%@ T /T
qifger wHTET FT qw,&g’ra'a 1
9 dY gt = £ ARt FY @sT S
M faer & Y Ed Feewdr
favafaaa & § 39 a@ #t g8
o7 f& g g7 W w1y far s
AR @usy F qgw W gfrafed &
#fgAr wrar #1 wfqareT fFar
gaar g A, W o T AR
o fregemrs @ &t w1 wEdfar
Fq, 39 TEH1 fage §TY AT
FareqE fear & 1 agi F1 a a_fow
Afay wtoT & 99 IEAT AT &
T & I 2 FOT F wfys o
T ANT FT AT F 1 OFY W TH
Taeg ¥ Fxifas s & A Sy
o Atfaw Ffeawrm & 39 q9% =
frovg frar s asaT @ 5 vToreTy
sy, Iy ar AT 7w avEg BN W
qarig § Iaer gfawy §  Araar @
171 gEs for gW &7 med
wfqg ¥ wAES FIAT AT O FY
ZaTy gt F Ag AT AT IqT qqF
# I nrEmAr A Ay el )
W I & far § wqaw e
f& A wm¥ i ® fafigeen § s
Afmeen & v oF #XF qArd Iy
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ET\FEWWTFJWEF?I Q. arfged
W&"ﬁ F fg X @ 1966 A &Y
TaET - wrEET &Y g "I waAT arfes
fog 2t & 2o ot uE foar § 5 g 6q
wsEf #1 gafa F fa¥ gusr 9o
FET gum 1 F ol weaty § FgAr

wgar § f5 g@d wwr ¥ wwmd ®
Farfae gfeesior & Jgay gmr 1 T

z7 Al €6 dafes s §
Fr AT aTT FT ATIHT AT FII0 F4T
fage q@@Fe F fFar §

& 12 "9, 1954 % faq afgew
gHEA F SACIEA F Hg@l 9%
ANl F g W A S Fg @ q7
Iay ¥ 3 a1 T it g w1 gamr
|Mgal g -

“The literary artiste has not
merely to reflect the world, he has
to redeem the world. He has not
merely to portray the experience
which he has, but he has to recreate
that experience....”

If you do not allow all these living
languages to come in the Ejghth
Schedule of the Constitution, how can
this be done?

«“_ .He has to enter into solitude,
glimpse the vision of truth, bring
it down to earth, clothe it with
emotions, carve it into words. That
is the purpose of literature. So long
as we do not recognise the freedom
of human individual to think, medi-
tate and create as he chooses,
literature will suffer decline. All
this demands concentration and
integrity....”

Integrity of art,
ment.

“All this demands concentration
and integrity, which become diffi-
cult, if not impossible, if our minds
are fllled with sickness and violence

integrity of judg-

or if we Dbecome puppets with
stereotyped opinions.”
We have to give up Slereo-typed
opinions.

gafay & zro =off fqy ¥ TE.'“.T
fg a1q TH WA F QT ATET T
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o ¥ 1 foag g1 wa aF qn
aaﬁaa"?mra’f%sﬂthﬂazg%r
Aifged HFTEHT FT TEAT FIEH AR
wfrET SR T w1 aer W oE,
Jay Ig fz7 gx 4 94 "rawrfr
Ffaf W AN qar wA wewA
W dfaar ¥ wmEh o g awa §
T+ s 9y @19 17, 18, a1 25, 26
R wreF F g aftafaa g o )
& 310 it fag #1 wrard § S|
TE AT HT 9T & Graeg ¥ T91 FA
=7 "t o |

=t Ao @ AW (T4 G
ganfa wgkg, ot WE SeTg WM
F R AT FGT FT G ISEAT AT
w0 &, & auwar g 5 99d o gay
=€ 4 a8 ? 5 = & afqgma &
FAG & A A wT feum v W
I g 5= F qEHT 9w F q}
% =97 fear Srar @ W fow a@ ®
W|INT FT WWAT I3 HT 7 dg TAQGY
ST

g 2FT 5 fergeaa ¥ mew
75 © T4 Sagen gamy fafy
#F & frgf & =@ /3 Y, AR
AR FY, AR OAEEAET N, AR
3Igar fem F wwT I I AR
GFATIr FIZT AT, IARI ART IFAATLY
® fagy &1 fagy &1 A% qrer
FgT A= gr wwkar g1 faw v ¥
AW ¥, 3,3 zrrﬁfgfr?r?{r«m
YT qr 737 %7 faq fzar, arer AT,
e gy frar @ vy Ar gig fzar
g 717 g/9Y 2. AfrT w2t A% 9 I
FT 9T 2 W9 AT AN OF oy WY
& |AT AT § KT T WA & K
HIOER! TTAEGAY T AT AFATH | FE
ov ¢ wgA ¥, wE 9 ITAT BES wF
2 E ) %3 OATE T WY 9T A qrey
qarer gy Qv g omar o ¥y
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aga?arvm%ﬁﬁtrmﬁﬁur'w

I | trsrgzrr:n NAY J@ | AfFF T

%@%Wﬁﬁm’tﬂ’mﬂ?gl
mm'@nnaﬁﬁﬂ%sa

sy F oY Eﬁr:rarr& g |« WreT 99
Uy, qs&rsr%srfrﬂamm"ra?

T 97w f"?’?frgar afea ast swmor
aﬁazﬁaﬁa’fmﬁw’nm‘m’fg
TSI - %tgﬁm%umaﬁw
a‘rmfaawa'ﬁrtaéugn@wm
zmrﬂzw?#tmzwwrmzm
T, aﬁtﬁmwa‘m MNT a&EF
xmmﬁ{Wrwg-&m q
smaﬁtfaww@ml afes @
Y 85 SfAWT FrT e F Far &
A TF' ¥ A1 HAAT FY AT THT FA

E T fi & 7 AfEw fae ama

arel #1 o A 85 gfawa § 1 A
ATHIT T & AR TEFT AC] wEF FT
2 gTERY FIEHN F HEL | Tg AT
AT & ? qFdT B WINT FT HI0AT
& Srar &, IgHT HEATHT F A
FIA & q0T HAS H IS g7 TT AT
@ & | w=< wrafagt § gar a8 gTwI
F 741 seATd § | g awr AT NE
AT FT AT A HASAT g Twar 2
IR TG FiSHE FE AT | IvFT
| WA FT A5 &7 g7 § 7@ AT
FT F@ T T FfeaE T AqTRAT
FAET ILAT 3 | TG Fror & o goras
F AT W qE AvE FT AT FHAET
2 | agT § AT WA F ¢F fag 9 2
fF I q65aT aff gqmar & | 17
uF AR ZY A AAE QG ¥ IR
gavr & wAwa @ A% F faw
7% B &AT ¥ wezT FhY WA v ¥
Y IR AT &7 9407 far FrA
2, = wifa T Ay A F W fan %
MY 7 ag wgy Arar 3w oag ww oA
FY T Har & g guv wr oA oa
INT [qY A IR A F woA opy



319 Constttutzon (Amdt.)
lel
[t fo iz W]
AT Y L@ Al tgr% arfs g - gy
TEAT GAA W 85 | gAA] TIAFF 24
ard Aey fFar ar fF SsT gEAT
FHI T | gH IAFET (A T, TB FT
A& g7 9 1 "@xar 7 fag aQF H
= fFar a1 IaFr g A w’T AT
%ng%mm wr& # g @ ua
o0 T 4 1 3 WAl ¥ Iy O
q | 25-30 AR &TF & F9 HqS @
Tq FIA § 74 AMar v | g 30-40
A qgS FTET A7 ¢ qA I gri
g F FH oA @dqr ) T8 wEAT
T § gqre dF ug w7 Y 91T A w6
AFAC AT | qF GLATFATT FAAY & &9
g1 77 §'9 aggY, Y7 IFRI, AR
T3 EIT F NfF qTATIET M TR
T 41 3I9% g4 & fzfrai as<
7R A | IAFT A SfAw & Sy 4y
=g A A A R et F Sae W fRa
% 7 fFar swar § 5idd X A0G
A&l I 9FaT 471 9§ gFAT FX TH
T AR I 7 G gF gAR AWAMT
71 qF wwaE & 5 W aHT
o WA qowr WINC 0 F, €
AT T X FA 3 2fA0 W Q Q@
FIAAENE 1 FAFT RN I
&1 X staar wgar g fF odasr &
FIA TEAFT FI7 gH T34 &) gbaa
T ard §7 faq F1 sqOFd wa
AAT §, AABIATAR) T A@T § qG
agr & S AART F FRT A wqar qr
ag ET?:T AYFr § AN I F 4 T FAT
FI9 BT 2\ Ag I7 AEAA FT FT
Agt 21 A 25T @Y qEY faadr 3
FE KTH F1 FrA0AT 4 I T F
q9 7 %1 1T TAA FHTLY ACHITHr &
ArE A7 7N Ay @rET § o Hqfaa
A% A A F 1 75-80 wIEAN AN
A i oger ®w & fwar wro
M7 31 farza & mafegs g7
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Faafeat wv Zfamw sﬁ'«: farar 2 I
@ F qrarr 1 fF q AT § FH
FLA AT F(TH1 FIH 3T A6 TE@ T
T R IF FE AT G4 A v

oA yserrAr &1 feais g &)
FA AT AR G GFN L1 T W aqra
FAT &1 ATFT TT FAT AAT T
gaTd ¥ AT qI0T ¥ AT 757 w3
¥ qiar, faz sufe § fd® | gq wasy

aw sar & f@y A Fg Far qsar)

# qagar g 5 ¥ ardr faady grag
T g3 aF dITAT @AY FfET s Fraswrer
F mezt ey @d FET =ifge ) dar
fFIr war a@r ®E AT HE Fur

S oA F F wrd 7AN A fgweaq
F7§ &) qar 74 IAR IWA TdAAT
Rz #4F §? TF S OF F Aea Sy
qfRrAz F e A Fag AL g 4
gy 3asr w31 5 waRr fgedr & =ar
gAY 3 | I3 530 BF fadt ¥ g
Fer e T 21 ag M A @
figres Free F 41 A w3 fF fag
AT H1 IAG § N [AM T4 AT TF
@, an A fgarra Fq & 7 ST A
TACTT Y0 TF FAAT GIIT AFT oy
41 ZW @IT F 1 AT FE ¥T A
FAA0 & A WG FY IAE ¥ 7§ | 39
Fiew ¥ 3a fag@r swwr # HE
# weAar 1 fF g 1 afaw, a1 A
Zad FT wiard § IAF grgar Tfga,
37 9T A FAr g 1 FABFy gardr
qa7 0 wAA w3 &1 A% &, wEfoa
qTar HAAT 74T T AT & | WAL ;i
afgw & foa ar Geay g3 war F
a1 feais F¥q A g9 IqFT 99T
FT G54 & ACFH HAA Fr @947 adfl
7 g5% £ & w500 f5 A7 O HGAY
aw § AgY Foar. gIF I AW AEY
M a3 aF W frera sana FEr
aF1r ¥ 1 39 qy ) fasrrd & fag
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g w&Q g 5 @ Fwwes F fag
fodY &Y v |

oY e ava fap () - aoreaml
#1 wiauta F ored K& § o W
T =T £ & Ifaa o gwmar § 1 49
ZRI e i faeet § 1 Y oY R o
2T T &Y Y e SEH HH s
FETFH FFCHAT | AF7 T 79T
GF agg o faed F st sy § A%
IEHT O sfagrd &, IqET Hqwr difecd
g S oagT & aWE ® 1 IR I
¥ 7 wifecd =4t #4r @ & A WG
Qar a1 W 2 ) R ¥ samT A
FrArErNT agl § 1 fe=r e aner &,
wAGA, g H AGH & | g g
18 & {5 feed) #Y mawmr § Trerer
E 95T | BT deae § AW ¥ et

* WY WTST T FS BAS gla § | TATHT

I FwraEl § afEd @ 7 Ry
H azq ¥ 9P 0¥ § Y qovedy dregar
=g § Afew dfF 98 wed degA §
Y & 37 AT IAFT AHT #HT MNEFHwm
w4 fasar & | Sar uE qradly g
q Fgr FIE A7 AT T FITFAA F
T afag i v 31 STqw F &
ey 7 Fgr 5 usewAm & wsrey
FAX qTAT FT GEAT FHW F WY |
afes I9eT T F7T F Gur A 91
& gt #r ST A9 3T Wr § IEFT
fefvz fFay s | IR HAfr ¥ foy
Fg AN A AT A F oW Ay
IAFQ F e fqFaw s
RAT § fr TrSieqra % e Py
st &Y wEAT FW OAEY &) @Y ¥
e OF A & v E 9 fg,
et T @t A ek
Fa~ & 1 oa fad) W wad R §
2 WA ey A frr oy oy AR ¥

MR. CHATRMAN: The hon. Mem-
ber may continue on the next dey.
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HALF-AN HOUR DISCUSSION

Experlmental Nuclear Explosion for
- Peaceful Purposes

MR. CHAIRMAN: Now, Shri Samar
Guha ma-y ‘faise his half-an-hour dis-
cussion. = 1 ha¥é .oné€ request to make
to him. At 6 p.m. we have to take
up the discussion on student unrest.
If he wants’ the hon. Minister to reply
and he wants his other colleagues also
tc participate in the discussion, then
he should be very brief. I would like
to know how much time he wants.

SHRI SAMAR .- GUHA (Contai):
About tert t6 twelve minutes.

MR. CHATRMAN: Then, I shall not
disturb, him for 12 minutes.

SHRI SAMAR GUHA: Today, I am
not raising the issue of whether India
will have nueclear weapons, tactical or
strategiec or nuclear missiles. Today,
the whole debate that I want to raise
is on the isstie of the use of nuclear
technology for peaceful and constru-
ctive purposes.

We are -already wusing nuclear
energy for health purposes, for pre-
servation of food, and also for genera-
tion of power. But, of late, a new
development has taken place in tae
international world about nucleat
engineering or huclear  technology.
The areas for which nuclear techno-
logy or nuclear engineering can oe
utilised have also been identitied, as
in the case of deep mining or sur-
face-mining, ., pacticularly in our
country in the case of copper, and
non-ferrous {ype of mining such as
for copper. zinc and lead of which
there is a dearth, and also for Ura-
nium finding and for exploration ¢
undorground gas and oil rerouces, and
for the .purpose of converting desert
into a fortile land having cevity and
irrigetion  focihition there and  aldo



